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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 315t December, 2014/Pausa 10, 1936 (Saka)

THE RIGHT TO FAIR COMPENSATION AND TRANSPARENCY IN
LAND ACQUISITION, REHABILITATION AND RESETTLEMENT
(AMENDMENT) ORDINANCE, 2014

No. 9 or 2014
Promulgated by the President in the Sixty-fifth Year of the Republic of India.

An Ordinance to amend the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Act, 2013.

WHEREAS Parliament is not in session and the President is satisfied
that circumstances exist which render it necessary for him to take immediate
action;

NOW, THEREFORE, in exercise of the powers conferrcd by clause (1)
of article 123 of the Constitution, the President is pleased to promulgate the
following Ordinance:—

1. (1) This Ordinance may be called the Right to Fair Compensation and Short title and
Transparency in Land Acquisition, Rchabilitation and Resettlement O
(Amendment) Ordinance, 2014.

(2) Tt shall come into force at once.
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2.’In the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 (hereinafter referred to as the
principal Act), for the words “private company” wherever they occur, the
words “private entity” shall be substituted.

3.In the principal Act, in section 2, —

(i) in sub-section (1),in clause (b), in sub-clause (i), the words “private
hospitals, private educational institutions and” shall be omitted;

(3) in sub-section (2), after the second proviso, the following proviso
shall be inserted, namely: —

“Provided also that the acquisition of land, for the projects listed in
section 10A and the purposes specified therein, shall be exempted from the
provisions of the first proviso to this sub-section.”.

4.In the principal Act, in section 3,~

(@) in clause §j), in sub-clause (i), for the words and figures “the
Companies Act, 1956”, the words and figures “the Companies Act,
2013 shall be substituted;

(i) after clause (y), the following clause shall be inserted, namely:—

‘(yy)“private entity” means any entity other than a Government entity or
undertaking and includes a proprietorship, partnership, company,
corporation, non-profit organisation or other entity under any law for
the time being in force.’.

S..In the principal Act, after Chapter III, the following Chapter shall be
inserted, namely:— :

“CHAPTER IIIA

PROVISIONS OF CHAPTER I AND CHAPTER III NOT TO APPLY
TO CERTAIN PROJECTS :

10A. The appropriate Government may, in the public interest, by

notification, exempt any of the following projects from the application of the
provisions of Chapter II and Chapter III of this Act, namely: —

- (a) such projects vital to national security or defence of India and
; every part thereof, including preparation for defence; or defence
production;

(b) rural infrastructure including electrification;
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